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Municipal Corporation.of Dglhx
Veterina Services artment
Karol Bagh Zone, 3~ Floor;-Room No. 408,
Nigam Bhawan, D.B, Gupta Road

Karol Bagh, Anand Parbat, New Delhi-05

: E-Mail: vsdkbz123@gmail.com,

Tel No. 011-25818501

No. VO!KBZJZOZS! ?85' = | Date:/ ;Z/ 30025

To,

"The SHO,
DBG Road,
New Delhi

’
* L
. %

Subject: - Regarding request to take 'alﬁpll'opriate action including lodgment of FIR U/S
98 DP Act & 291 of Bhartiya Nyaya Sanhita 2023 against Sh. Lala S/o

Sh. Jagmal R/o L-4,.Railway Colony, Loco Shed, Kishan Ganj, Near Shiy
Mandir, Delhi. ¢

* The MCD & Police Depamnent should work together jointly to stop the menace
of stray/illegal dairy cattles: , L ;

* Co-ordination committee shall be constituted in each of police districts, Each
committee consists of Dy. Commissioner, MCD of area and Dy. Commissioner of

Police of the Concerned District. The tWo member of committee shall be
responsible for eradicating the menace of stray/il legal dairy cattles,

In view of the above Veterinary Serviges Depal'tment-: Karol Bagh Zone has been
conducting regilar raids/activns with or without police force of P.§ DBG Road, Delhj for

removing the straying/illegal dairjes cattles. However, it has been observed by field staff and

Milch Tax Inspector that some persons are keeping the cattles in large numbers/running the dairy

- activity in the Public land, Loco Railw,z_iy Colony, Kishan Ganj area and let them loose after

milking to.roam freely in the public streets/roads of Kishanngapj area, Moreover, during the

action/raid by this department, these offenders take away/hide their cattles in Public lana, L600



A~

Railway Colony,
roads/streets again as soon as the MCD team concludes the action in the area and also aftér the

working hours of MCD team in early motning/late evening/night. These roaming stray cattle
create hindrance in smooth movement of traffi

injuries. + g i

Further, it has been brought to. the notice by Milch Tax Inspector and field staff that one
Sh. Lala S/o Jagmal R/o L—4; Railway Colony, Loco Shed, Kishan Ganj, Near Shiv Mandir,
Delhi, is still keeping the cattles illegally in Public land, Loco Raiiway Colony, Kishan Ganj area
and lets his cattles loose to :;fray on the roads/streets of Kishahganj and other adjoilning areas
.which not only cause hindraﬂce in the traffic movement but also create insanitary condition in

that area & also pose risk of severe/fatal injury to the general public as large no. of people visit
this place. .

s L

Hence, based on the prima facie/observations of staff as mentioned above, it is requested
for strict surveillance of area and to investigate the matter properly and take appropriate-actions

as per law including lodgment of FIR under section 98 DP Act & 291 of Bhartiya Nyaya Sanhita

2023 against the offenders so that such illegal dairy activity/straying of cattle should not happen -

by the offenders in the Kishanganj area. ' k ~ Lj’

MTI/KBZ

Copy for information: - 5 ;
* Dy. Commissioner, Karol Bagh Zone, MCD

e Office Copy

Kishan Ganj area and other areas and ‘they let their cattle loose to stray 011. the ?

ic and pose risk of serious road accidents and -

o)
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Municipal Corporation-of Delhi .
Veterinary Services De artment
Karol Bagh Zone, 3¢ Floor, Room No. 408,
% Nigam Bhawan, D.B, Gupta Road
Karol Bagh, Anand Parbat, New Delhi-05
E-Mail: vsdkbleS@gmail.com,
Tel No. 01 1-25818501

No. VO/KBZ/2025/ 75{ 5 LA % A Date:/ffj f2025

To,

The SHO,
DBG Road,
New Delhj

Subject: - - Regarding réti uest to take appropriate action including lodgment of FIR U/S
98 DP Act & 291 of Bhartiya Nyaya Sanhita 2023 against Sh. Arun Yaday
S/o Sh. Balbir R/o H.No.8696, Shidipura, Karo] Bagh, New Delhi.

to rembve{relocate all the unauthorized dairies from the urbap area of Delhi. It js perti’nent_ here

to mention that as per the directions of Hon’ble High Court of Delhi in the CWP no. 3791/2000:

¢ The MCD & Police Department shoyld work together Jointly to stop-thc menace
- of stray/illegal dairy cattles. ;




4l S LR

working hours of MCD team, in early morning/late evening/night. These roammg stray cattle'

create hindrance in smooth movement of traffic and pose risk of serious road accidents: and-:
injuries.

-

Further, it has beén brought to the notice by Milch Tax Inspector axid field staff that one
Sh. Arun Yadav S/o Balbir R/o HNo.8696, Shidipﬁra, Karol Bagh, Delhi, is still-keeping the '
cattles illegally in Public land, Loco Railv:fay Colony, Kishan Gan:i area and lets his cattles loose
to stray on the roads/streets of Kishanganj and other adjoining areas which not only cause
hindrance in thc traffic movement but also create insanitary condition in that area & also pose

risk of severe/fatal injury to the general public as'large no. of people visit this place

Hence based on the’ pnma facie/observations of staff as mentloned above, it is requested
for strict surveillance of area and to investigate the matter propcrly and take appropriate actions
s per law-including lodgment of FIR under section 98 DP. Act & 291 of Bharttya Nyaya Sanhita
2023 against the offenders so that such illegal dairy aqtmty/straymg of cattle should not happen -
by the offenders in the Kishanganj area.
' . il

MTI/KBZ

Copy for information: -
« Dy. Commissioner, Karol Bagh Zone, MCD
" Office Copy

-




taking regular actions with police force against the straying cattles in the Loco Rai
Colony, Kishangan;j g adjoining '

-

Municipal Corporation of Delhj

= Veterinary Services Department
] Karol Bagh Zone, 34 Floor, Room No. 408,
; Nigam Bhawan, D.B. Gupta Road
Karol Bagh, Anand Parbat, New Delhi-05
E-Mail: vsdkbz123@gmail.com,

Tel No. 011-25818501

No.VO/KBZ/2024/ 253 % : : umﬂ,gozi 2024
TU, v Y

The SHO i : :

PS: D.B Gupta Road ; ' |

New Delhi ;

Subject t-

Regarding necessary action including registration of FIR against

the persons involved in illegal dairy activity in Railway Colony .

I(ishaﬁnganj and its adjoining area,

Ref © % A pap 126717/20/5/2024 dated 20.05.2024 of Sh. Vishesh
. Ravi, Honble MELA, Karol Bagh Constituency.

2 Common Cause Society V/s Union of India & Ors in CWP no.
3791/2000. ,

ed above, it is inform;:d that
91/2000 dated 16/12/2002

With respect to the subject under reference as mentijon
as per the Hon'ble High Court Delhi vide order vide Cwp no. 37

* "The MCD, the NDMC and the police department should work together to stop
the menace of stray cattle”,

¢ “Coordination Committee shall be constituted in each of the police district Each
committee shall  consist of the Dep

uty Commissioner of MCD of the
area/Secretary NDM C, and the Deputy Com missianer of Police of the concerned
District. The two-member Committee shall be responsible for eradicating the
menace of stray cattle.

In compliance of the above said, during

under the chairmanship of Deputy. Commissioner, Karol Bagh Zone on 12.12.2023 the
necessary directions has been given to take

necessary action as Per rule against the
persons involved in illegal dairy activ}ty in government land and urban area of Delhi
(copies enclosed for ready reference). ' - j

the coordination committee meeting held

In this regarq, please find é;!C]OSCd herewith the

12671772075 /2024 dated 20.05.2024 of sp,.
Constituency which is se_!f-explanatory.

reference lotter vide no,
Vishesh Rayj, Hon'ble MLA, Karo] Bagh
The Veterinary Services Department has been

lway

areas wherein impounded cattles are sent to Gaushala

(copy encloseq for ready reference).

-




Cdele 2y
] ¢ .

~ Further, it is requested to look into th
against illegal dairy owners in the above mentioned area.

activity with giving warning to stop such
falling which necessary action be taken including’

registration of FIR under relevant sections as applicable,
r/gﬁ‘:\
Vet nar:t’f‘\l) cer

Ka P] Bagh Zone

Encl: As above

*
I ]

- Copy for kind information to :- . p
L. Dy. Commissioner, Karol Bagh Zone -

2. Dy. Commissioner of Police, West District Dariyaganj, Delhi,
. 3. Office Copy. : ;

-
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0.8 Gupiy Road, RN B s
Delhi CSE
Subjeets -

Y agaiﬁst
Request 1o lodge FIR g 289, IPC 1860 & 98 DP Act 1978

: ; Ki Ganj -
Sh.Lala S/o Sph, Jugial Rfo 1] Rajlway Colony, Loko Shed, Kishan Ganj
near Shiv Mandjr, Neyw Delhi, : 3
Sir, i

i

The Hon'ble i-ligﬁ Court of Dellii iy Cywp No. 379142000 (Common Cause Socicty V/s
WPC 1o. 69712016 Sham Sharma Vg GNCTD and others has djrcclcd_.
MCD 1 remove/relozate alf the -cs from the urban area of Dellyi.

. R . 4
urmauthoriZed dairj

-

tUis purtinent here 1o mention that the Hog*hle High Cotint of Dy

i in the Cwp no,
O Puosd ooy “Co-trdinafin

n Cmnmilrcu“

37912000 has CONsLituled

Dv. Cinmissioner of

Camprisine of
Municipal Cop e linn

& D Y

of Palice of (e
respective disteiet (0 ensure e

Cmnmissimwr
eradication uf §|mj' cattle fiom urban

and illegyy diiries
The Tlonble -Ili:gh Courl in the samre ¢

ase also directed that «p
lauuclied UIS 98 of Delli Fatice At 1975 g Se

and bovine
) :

qareis,
rose

ction 289 o Inding
ahimg)s wihich

Culings shouly be

Peng Codg, 1560
aUAinst the owners af any eatgle

aresfonn on (he Streets

]
roads®,

In view of the above \’ctcrinury Serviees Dt:p:lrtm

il Withoyy poljee loree

renoving the illeeal dairies/ steay enttle, by
. o = .

el Karol Bay
af p g

f Zone |35 been
conducting repular raids with

Oethi 150 ,
M during e liek(

allkes iy Qther gre
Wes for offie
Wliep t!zt;
He hindramey ihl'siuonrh mn

' | D.p Qupie Roeud,
it has beyy, ubseived
1 & hide

when (he MCD Sl [
- : e x
loose to stray.on the roads/steeeqs

raidhaztion these illegal dairy oavnery take ayy

| their ¢ A during e
ay time ond bring tenr bick L :
duy time and bring = . ¢ They 1 their cayfp
(e cvening al staf s .
: WSl is yoy i the fieyy, . :
Ovdineny op rfTic qpy may alsg

Mnnicip
These eoaniing slray C.’Ililt? ere

eauseroad aceidents md ijury 1y peaple,

5 5.

@ CamS canner



- n2ar Shiv M:mdu NL\\' Delhi, for.):

1 has hu.n already brou"h[ (o your :mt?u. il!ﬂl OHL‘ Sh. Lita Slo bh J Nl RNL—I

Railway Colony. Loka Shed, 1\!5[1311 Ganj ne 1rSlnv Mundir, New Dc”u is su![!\upmg (e
cates legally in Public Land, Loko R.”hww Coloity, Kislian Gauj, I)L-Hn S, Lala lels
his catlles loose (0 stray on the [m([&/alrcc[s Public Land, Loko Rmhs':zy Colony, KKishan
Gauj, Delhi and other adjoining areas which' not “only cause .“‘”dr"“w in the teallic

mavement bat also ercate insanitary cordition in that arca & pose risk of road-aceident &

injury fo the pablic as Iy ree no. of peaple visit lhi§ place. -

n'view of yhove i is rn.qucs{gd {Int -m IH\ /S 98 of DL”II I’Oficc Act I‘)?S &

section 289 of IPC, 1860 as wel|

us under section 268. 269 & 270 of IPC may kindly be
lodged against Sh. L

ala Slo §h. Jaomyl, Rfo, A4, Raliw.ly Colony Loko Shed, Kishan Ganj

ccpm" ddlt’) fm{tl» without any license

and letling them
Y on the sireel/roads ierchy

loose o sim

causing nuisunce, msmnary cnncﬁtions besides
showing norn compliance of arders of The llen*hle High Cowit of De i

s 1190

. .b
y e Y y . Ll 9‘
4 l'h__:'ml.mb You <3 Q%
: T
. Sundae Singl
E Mileh Tax [nspactor
Karol Buagh Zone
Capy for information: -
Veterinury Of lieer, Karol Lunc MCD :
Offize Copy t ,




LWQ*{G

[Delhi-
I Corporation 0
Municipa ervices Department

o Veterina m No. 400,
o \ 3rd Floor, Ro0
1 \d e B a0 5, upta oad
) bat, Hew Delltis
/ i el Kl Bz.Egj ;;;?'Li;f;zzzs'@gmmmm.
P A Tel No. 011-25618501
Ao : ’ ! 2 ; Datc:?,.g /5-:’/2023
No. YO/KBZ12023/ 357 e AN
-l.n‘ i ¥ e |
The SHO, : g2,
0.3 Gupta Road, c Lo 5
Delhi y S S

-

. t
Subject: - Request 1o lodge FIR U/S 239 IPC 1860 & 98 DP Ttd 1}?17‘?::13%:%
' Sh. Lala Sto Sh. Jagmal R/o L-4, Railway Colony, Loko She S

near Shiv Mandlr New Delhi.

%

Sif. . '- - I.:". . :"., . "
The Hon'ble High Court of Dellj in CWP No: 3791/2000 (Common Cause Society Vs
UOI & Or5.) and in WPC no. 6972016 Sh m Shmnm V/s GNCTD and others has directed

MCD o o movehe]ocalu all the un"uthnnzcd damcs from the urban area ochltu

It is pc:rlmcnt here to mention that the Horl'b!e Hrgh Court of Delhi in the CWP no.

379172000 has conslituted a T\\n Mumhcr “C‘o«oldumfmn Committee” comprising of

Dv. Commissioner of I\Iumc:ml Cornm*ﬂmn & Dy. Commissioner of Police of the

respeclive district 1o ensure ihe eradication of str'\.y cattle and illegal d11nes from urban 2 areas,
The Hon'ble High Court in the same case also directed that “Prosccutions should be
launched UIS 98 of Dellii Police ‘Act ]973 & Scclmn 289 of Indian Penal Code, 1860

against the owniers of any caltle und bovulc .;mmalsr which are fuund on the streets aad

roads™.

In view ol the above Veterinary Sc;'viccs D.cpartment, iarol Bagh Zone has 'been
conducting regular taids with and witliom ‘ﬁp!ice Torce of PS DR Gupta Road, Delhi for .
removing the illegal dairies/ suay calile, bul it hns been ohscmd that durmg the feld
rthcnan these illegal dairy uwnu» loke ¢ awviay .&‘. h:dn. their eattles ; i other
duy lime and brmg them back whul (e MC‘D al.lﬂ leaves fop olli

ce. They let thei,
Joose (o strity on (he roads/streets i in the cvr..mn& when (he Munigipal caltle

stalf is 1ot in the field,

These roaming stray catde ereale hindrance in smooth moy

cause raad uceidents and § inj ury to pcop!c. :




6/6

-his catfles loose (o sir

Railway Colony, Lokg Shed, Kishan G '
Callles legally in Public Land, Loke Rﬂil\l‘;‘il.};: Colohy, Kishan Ganj, Delhi. Sh. Lala kts-
2y on the road/strecls 11[;51fc_ L:.m?l, Lolo Railivay Colony, Kishan
Delhi and other adjoining :'u'c . ‘
Movement Lyt

Ganj, i ily cause hindrance in the traffje
! as which not only

also crente insanitary condition in (hat arca & pose risk of road accident & |

tnjury '0 the public a large no, of people visit this plice. -

of above it is requested that s FIR TS 98 of Dilhi Police Act 1976 &
IPC, 1860 s well as under section 268, 269 & 270 of IPC may kindly be
s : ¢y * f 2

°d against Sh. Lala S/o Sh. Jaomal R/o L4, Raif\x;ay Colony, Loko Shed, Kishan Ganj
n2ar Shiv Mandir, New Delhi, for kﬁeijing daf:‘yfcatllé bt

Y on the street/roads thereby caulsing nuisance, |
Showing non compliance of orders of The Hon

M view
section 289 of

lodg

alny license and letting them
looss o stra

nsanitary conditions besjdes -
"ble High Court of Delhj.

- Thanking Yoy . @}M

& ' Satya Narain
e 5y ' Mileh Tax Inspector
Karol Bagh Zone

Copy for information: -

Veterinacy Officer, Karol Zone, MCD
Office Copy i

"q.-‘-?\

0
b ' Iodagmal Ry 13
It has been already brougly/ 5 your notice that one Sh. Lala S/o Sl "Jag Nulag

anj nar, Shiv Mandir, New Delhi, is still keeping f, -

3



New Delhi

No.VO/KBZ/2025/ sz\f'l :
05~ ; ' '

The SHO,
PS: D.B Gupta Road,

-

Strict surveillance for not

Municipal Corporation of Delhi

Veterinary Services Departmenit

Karol Ragh Zone, 3r Floor, Ream No, 4 g,

. Nipam Bhawan, D.B. Gupta Ngag

Karal Bagh, Anand Parbat, New Delhi-g5

E-Mail: '\.rsdkbzIZB@gmnil.cnm,
Tel No. 011-25818501

Date: (8/03/2025

allowing illegal dairy activitios at

Subject _ ) :
DCM Road, Gaushala Road, Railway Colony Kishanganj &
adjoining area near D.B Gupta Road, Delhi. _ ;

Ref. Common Cause Socfety V/s Union of India & Ors in CWP no.
3791/2000. . ; :
Sir,

With reference to subject cited above, in compliance with the directions of the

Hon'ble High Court regarding removal of stray cattle and illegal d

airies, the action

against illegal dairies/cattle was taken jointly with PS D.B Gupta Road at DCM Road,

Gaushala Road, Railway Colony, Kishanganj

enclosed herewith,

Itis therefore, requested tl;
may be directed tg keep a strict vigil
owners/offenders to kkeep/run the dairy/c

illegal dairy activity /cattle presence or r

relevant sections of Law as applicable.

Encl: As above

Copy for kind information to: -

1. Dy. Comm}'ssioné‘h Karol Bagh Zone,

2. Office Copy.

graphs taken during

at the concerned Divisj
and does not to all

attles illegally. | case of re-
oaming, action nyyst be inj

& adjoining area near D.B Gupta Road
(D.B Gupta Road jurisdiction) on 11.03, 13.03, & 15.03.25. Du

stray cattles found in the above-mentioned are
sent to Gaushala for rehabilitation. The photo

ring the action, total 11
as were impounded and have been

this drive are

on/Beat Officer of the area
ow any person/illegal dairy
occurrence of
tiated as per

E{Et%ek-_ Ha@'fﬁﬁ"ﬁler
f@ FerBag-bz@ﬁ%m 7
‘\'-.,‘%__!h‘un-'.laai Coiporation of Del

MCD.

@ CamScanner
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Municipal Corporation of Delhi

Veterindry Services Department
Karol Bagh Zone, 3¢ Floor, Room No. 408,
Migam Bhawan, D.B. Gupta Road
Karol Bagh, Anand Parbat. New Delhi-05
E-Mail: vsdicbz123@gmail.com,

Tel No. 011-25818501

Date:06/0] /2025
To,
The SHO, | :
P5:D.B Gupta Road,
New Delhi
Subject - Strict surveillance for notallowing illegal dairy activities at

DCM Road, Gaushala Road, Kishanganj & adjoining area
near D.B Gupta Road, Delhi. -

Ref. ; Comiion Cause Society V/s Union of India & Ors in CWP no.
3791/2000. :
Sil‘, g ar M

" With reference ta subject cited above, in cempliance with the rdirections of the
Hon'ble lligh Court regarding removal of stray cattle and illegal dairies, the action
against illegal dairies/cattle was takea jointly with PS D.B Gupta Road at PCM Road,
Gaushala Road, Kishanganj & adjoinipg area near D.B Gupta Road (D.B Gupta Road
jurisdiction) on 02.01, & 06.01.25. During the action, total 15 stray cattles found in”
the above mentioned areas were impounded and havebeen sent to Gaushala for
rehabilitation. The photographs taken during this drive are enclosed herewith.

It is therefore, requested that the concerned Division/Beat Officer of the area
may be directed to keep a strict vigil and does not to allolv any person/illegal dairy
owners/offenders to keep/run the dairy/cattles illegally. In case of re-occurrence of
illegal dairy activity/cattle presence or roaming, action must be initiated as per

relevant sections of Law as applicable.
2
k L}f \\)(

Vetdtiyaty 0 hkar

Encl: As above
KarolBagh Zone

| Copy for kind information to: -

o i g?t Cogamissioner. Karblﬂngl'& Zone, MCD, vy &S‘G\L,-
2, ice Copy. e Tl . o
/ o~ '...f_'- i‘-;.-"'- \’-‘Z \ \,cf’L' (d \\}”‘ﬁ X
i e
: e N




Poratign of DeJ

4, - !

Vetennagz Serwces'f,‘repaﬂ“mgmE
Karol Bagg Zane, 3w Flogr, Room Ny, 408

Igam Bhawap, 63_
Karo) Bagh, Anand Parha Spta Koad

E-Mail: vsdkbzlz.'a‘@gmail.tt;m
Tel No.011.259 g5y *

No.vO/KB7/2024/ 380 ' Date: 0% 8755,

To, - .

The SHO
PS : D.B Gupta Road,
New Delhi s

Subject:-  Regarding _Strict “surveillance for not a'Howing illegal dairy

activities,

Ref. - Common Cause Society V/s Union of Indja & Ors in CWP no, 3791/2000.

Hon'ble High Court regarding removal of stray cattle and illegal dairies, the action
against illegal dairies/cattle was taken with police assistance at Ram Swaroo

- Vidyarthi Marg, Near cng Pump, Amand parbae g its adjbining area (PS D.B*Gupta

Road, jurisdiction) on 26.07.24. During the actions total 05 cattles found in the
above mentioneq areas were impounded and have been sent to Gaushala for

[t i.s therefore, requested that the concerneg Division /Beat Officer of the area
31:{5' be dlrecc_ed to keep a strict vigil and do not to allow any person to keep/run'the
i cattles illegally in the above mentipne area. In case of re-occurrencs of illegal

in the pubje area, action must pe initiated as per

oner, Karg| Bagh Zéne
e, Copy. oner of Police, Centra] District, Dariyégaﬂf» Delhi.




i ', . Municipal Corporation of Delhi
SOk st - Veterinary Services Denarime;g
y arol Bagh 7 3% Floar, Roam No_ 4

'?//7/{‘)}' = Karg agh ope,

Nigam Bhawan, D.B. Gupta Road

Karol Bagh, Anand Parbag, Now Dalki-05

E-Mail: vsdkbz1238@ email com,
it : Tel No.011-25818501

i . Date:d3 Jed-/2024
’ oeputy Compy;

- ey

e
L ab’
_ * K2t 8agh 30 ﬁ) .
The SHO 29 JUL 2094 WA
PS:D.B Gupta Road ' B “
' - 7y Dy. Ko, _

New Delhj S CgrpZﬁ?g{ o
Subject; - Regarding Strict surveillance for not allow.ing illegal dairy

activities. : =
Ref, Commen Cause Society Vi/sUnion of India & Ors jn CWP no. 3791/2000. :
Sir, ' ’

L
« %

» i compliance with
ray cattle and illeg
C assistance g

adjqining area (PSD.B
actions total o7 cattles

the directions of the
al dairies, the action
€ CNG Pump, Military

Itis therefore, requested that the concerned

» action'must pe
Penal Code, Section 98/relevant

e illegal dairy owner/offenders,

Encl: As above ] : NB\/}//

~ :

3 . Veterihary Officer

bt b k’ o ; Karol Bagh Zope
Copy for kind information to: - .

L. Dy.Commiss

2. Dy.Commiss

3. Office Copy.

Police Act as applicable, against th

ioner, Karol Bagh Zone 1A ‘
ioner of Police, Central District, Dari a%é({}/j, Delhi..

L N




B

.. oo ! '
X Munlc.lpal Cor_poratiun of Dalps
. Veterinary Services De v :
I{arul‘ﬂagh Zone, 3 Floor, Rag rEmen .
s . Nigam Bhawvan, p g G?pl‘,;hin&
. ; ~arol Bagh, Anapg Parbat, New Defy; =
E-Maiji: vsdkhzﬂ&@gmarl.n;os
© Tel Nn.ﬂll—ZSBIBSG;n
(B7/2024/ "S5 K< i 4l
NoVO/KBZ/2024/ 5 <7 ; e
'I‘G' : - - g
The SHO | i
ps : D.B Gupta Road |
* Subject:- Regarding Strict surveillance for not allowing illegal dairy
‘activities. ' ' ‘ -

Ref. Common Cause Society V/s Union of India & Ors in CWP no, 3?;91]‘2000.

Sir, Ty § s ;

With reference to subject cited above,
Hon'ble High Court regarding removal of st
against illegal dairies/cattle was taken w
Colony, Kishangan] & its adjoining area (P.S DB Gupta Road jurisdiction) on 10.07.24
& 11.07.24. During the actions total 15 cattles found in_the above mentioned areas:

were impounded and have been® sent to Gaushala for rehabilitation. The-
photographs taken during this drive are enclosed herewith.

in compliance with the directions of the
ray cattle and illegal dairies, the action
ith police assistance at Loco Railway

Itis therefore,
may be directed to ke
dairy/cattles illegally
dairy activity /c
sections 289, 4
Polica Act as aj

requested that the concerned Division/Beat Officer of the area
ep a strict vigil and do not to allow any person to lkeep/run the |
in the above mentioned area. In caso of re-occurrence ofillegal
attle roaming in the pubic area action must be initiated as Plef
28 & 429 of Indian Penal Code, Section 98/relevant sections of Delhi
pplicable, against the jllegal dairy owner/offenders.

-

" Bncl: As aboye

- T
Py lor kind mformation to:-

=3 Dy Cmnmissioncr, Karol Bagh Zone

. D_V._Commissioner of Police, Central District, Dariyaganj, Delhi
fTice Copy,



